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CENI'RAL Ar».\INISI'RAT IVE TRIBONAL ALl.AHAMD BENai, 
6.1!:A!ia.l!a.l2. 

Dated :Allahabad this the • • J,.'f day ofM!\!~~1996 • 

• 
CORAM : Hon 'ble Mr. T • L. Verma, Member_. 

Hon 'ble Mr. S. Daya 1 • Member-A 

Original Applicaton No. 1642 of 1994. 

Arvind Kumar aged about 32 years, 
son of Sri C.D.Kumar resident of 
662-A, loco Colony, 9, Marg, Allahabad ••• applicant. 
(BY COUNSEL SRI S. C. Bt.Di'I:AR & SRI SATYA VIJAY) 

Versus 

1. Union of India 
through the General Manager (P), 
Northern Railway Headquarters, Off ice, 

Baroda House, New Delhi. 

2. Div isiona 1 Railway Manager, 
Northern Railway, 0 .R .M .Off ice, 

Nawab Yusuf Road, Allahabad. 

3. Senior Div isdna 1 Conrnerc ia 1 Manager, 
Northern Rai,.tay, D.R.M. Office, Nawab 
Yusuf Road, Allahabad. 

4. Senior Div isiona 1 Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Conrnerc ia 1 Manager, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. station Manager, 
No rthern Railway, Allahabad Station, 
District Allahabad. • ••••.•• Respondents. 

{THROl.G1 COUNSEL SRI B.B.PAUL) 

CONNECfED WII'H 
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l. O.A.No. 1643 of 1994 

Atul Kashyap, aged about 28 years, 
son .of Sri N.S.Kashyap, resident of 

671-D, Smith Road, Railway Colony, 
Allahabad. • ••••••••• applicant 

(THROtni COUNSEL SRI S.C.'BUDHWAR & SRI SATYA VIJAY) 

Versus 

1. Union of India, 

through the General Manager(P), 

Northern Railway, Headcuarters Office, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D .R .M. Off ice, 
Na¥ra b Yusuf Road, Allahabad. 

3. Senior Div isiona 1 CoDJnerc ia 1 Manager, 
Northern Railway, D.RM. Office,Nawab 

Yusuf Road, Allahabad. 

4. Senior Divisional Eersonnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Comnercial Manager, 

Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. Stat ion Manager, 
NorthernRailway, Allahabad Station, 

District Allah a bad • 
••••••• Respondents. 

(THROtJG-1 COUNS~L SRI B. B. PAUL) 
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O.A. NO. 1644 of 1994. ------
Sa ilendra Kumar Sriwas aged about .29 
years, s/o. Sri Ram Sewak Sri"'as, R/o. 
97/234, Jayantipur, 
Preetam Nagar, Sulemsara i Allahabad •••• applicant. 
(THROlni COUNSEL SRI S .c .BUiliWAR & SRI SATYA VIJAY) 

VERSBS 

1. Union of India, through the General 
Manger (P), 

Northern Railway Headquarters Office, 

Baroda House, New Delhi. 

2. Divisional Railway Manager, 
North ern Ra ilwa y, D .R .M .Off ice, 
Nawa b Yusuf Road, Allahabad. 

2. Senior Divisional Conmercial Manager, 
Northern Railway D.RM.Office,Nawab Yusuf Road, 

Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conrnerci:3 l Manager, 
Northern Railway, Nawab Yusuf Boad, 
Allahabad. 

6. Stat ion Manager, Northern Railway, 

Allahabad Stat ion, 
District Allahabad • 

••••••• Respondents. 

(THROt.G-! COUNSEL SRI B.B.PAUL) 
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Or ig ina 1 Application No. 1645 of 1994. 

Sri .Ja i Narain, aged about 33 years, 
son of sri Ram oa,, 
Resident of 2/92-A, 
Rama Nand Nagar, Allahpur, 

Allahabad. • ••••• applicanto 

• 

(THROlGi SRI S.C.BUiliWAR ANn SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 

thr:> ugh the Genera 1 Manager (P), 

Northern Railway, Headquarters, Off ice, 

Baroda Hous~, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D .R .M .Off ice, 

Nawab YusufRoad, 

Allahabad. 

3. Senior Divisional Conmercial Manager, 

North ern Railway D .R .M .Off ice, Nawa b 

Yusuf Road, Allahab•d. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Corrmercial Manager, 
Northern Railway, Nawa9 Yusuf Road, 

Allahabad. 

6. Station Manager, 
Northern Railway, Allahabad stat ion, 
District Allahabad. 

• •••••• respondents. 
(THRJ t.ni COUNSEL SRI B. B.PAUL) 
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ORIGINAL APPLICATION NO. 1646 of 1994. 

R.K.Abbhi aged about 29 years, 

son of Sri G.S.Abbhi, resident of 

.. 

656, D.loco Colony, Allahabad ••••• applicant. 

(THROro-t SRI S .C • BUDHWAR 8: SRI SAT VA V IJA Y) 

VERSUS 

1. Union of India, 
through the General Manager(P), 
Northern Railway, Headquarters Off ice, 

Bereda House, New Delhi. 

2. Diviional Railway Manager, 

Northern Railway, _D.R .MOff ice, 
• 

Nawab Yusuf Road, · Allahabad. 

• ' t 
' I 

3. Senior Divis iona 1 Sommerc ia 1 Manag?r , 
Northern Railway, D.R.M.Office,Nawab Yusuf 
Road, Allahabad. · 

4. Senior Divisional Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divis iona 1 Conrnerc ia 1 Manager, 

Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. Stat ion Manager, 
Northern Railway, Allahabad station, 

District Allahabad • 
•••••• Respondents 

(THROoo-I COUNSEL SRI B.B.PAUL) 
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W I TH 

ORIGINAL APPLICAT lON tl). 1647 of 1994 • 

Harish Chandra Yadav, aged about 2t 
~ears, s/o. Sri Ka llu Ra•, resident of 
794, Railway Colony, Chaufataka, Distt. 
Allahabad. • • • • •••. Applicant. 
(THROlGI SRI S .c .IIJIJiWAR & SRI SATYA VUY) 

VERSS 

1. thion of India, 
through the General Manager(P)? 
Northern Railway Headquarters Office, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, D.R.M.Office, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Conmercial Manager, 
• 

Klrthern Railway, D .R .M .Off ice, 
Nawab Yusuf Road, 
Allahabad. 

4. Senior Div isiona 1 Personal Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divi~nal Conrne•sial Manager, 
Northern Reilway, 
Nawab Yusuf Road, Allahabad. 

6. ~~tion Manager, 
Northern Railway, Allahabad station, 
District Allah a bad • 

•••••. Respondents. 
(THROtG-1 SRI B.B.PAUL) 

• 
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W I TH 

ORIG~L APPLICATION til. 1648 of 1994. 

Shiv hasad Shukla, aged about 31 

years, son of Sri Ram Dularey Shukla, 
Resident of 59, Old Allahpur, 

Allahabad. • •••• Applicant. 
(THROt.Gi SRI S .C • Bl.'tAWAR & SRI SATYA V IJA Y) 

VERSUS 

1. Union of India, 

thDough the General Manager(P), 
Northern lailway, BeidMuarters, 
Office, Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, D.R.M.Office, 
Nawab Yusuf Road,Allahabad. 

3. Senior Divisional Conmercial Manager, 
NortbernRailway, D.R.M.Office, 
Nawa b YusufRoad, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

• 

Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. station Manager, 
Northern Railway, Allahabad station, 
DistrictAllahabad. 

• •••. Respondents 
(THROlXlH SRI B.B.PAUL) 

• 
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W I TH 

lalit Mohan Dubey agH about 28 years, 
son of Shri Madan Mohan Dubey resident of 
201, Pura Baldi Kydganj, Distt. Allahabad • 

• • • • Ap~~icant. 
(THROt.Qi SRI S.C.IUJiWAR & SRI SATYA VLJAY) 

VERSUS 

1. Ulion of India, 
through the General Manager(P), 
~rthern Ra Uway Headquarters, Off ice, 

Baroda House, New Delhi. 

2. Divisional RaUway Manager, 
Northern Railway, D.R.M.Office, 
Nawab Yusuf Road, Allahabad. 

, 

3. Senior Divis iona 1 Coamerc ia 1 Ma nagar, 
Northern Railway, D.R • .M. Office, Navoab 
Yusuf Road, Allahabad. 

4. senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Stat ion Manager, 
Northern S.4lway, Allahabad Station, 
District Allahabad • 

••••.• Respondents. 
(THROtni SRI B.B.PAUL) 

• 
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w I T H 

. 
ORIGUfAL APPLICATION NO. 1650 of 1994. 

Rajneesh KnmarSingh, son of 

Sri Heera Mani Prasad Singh, 

R/o. 178, Mahhajpur, Allahabad, City, 
Allahaljad. • •• applicant. 

I 

(THROtnl SRI S.C. flJDiWAR &. SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
through the General Manager(P), 

Northern Railway, Headquarters, Office, 
Blroda House, New Delhi. 

2 . Divisional Railway Manager, 
North ern Railway, D .R .M .Off ice, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Conrnercial Manager, 
Northern Railway, D.RJIDffice, Nawab "Susuf 
Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Cournercial Manager, 
NorthernRailway, Nawab Yusuf Road, 
Allahabad. 

6. stat ion Manager' 
Northern Railway, Allahabad Station, 
Allahabad. 

• 

• •••••• Respondents. 

(THROUGH SRI B.B.FAUL) 

• 



• • 

• 

• 

• 

r 

-

• 

""".Wlo-

W I T H 

Om Prakash Shukla aged about 29.years, 
son of Sri Thakur Prasad Sbukla resident of 
Village Basaunh i P .o .Manjhanpur (IC'orro) 
District Allahabad •••••••• Applicant. 

(THROUGI SRI S .c .SUIJiWAR & SRI SATYA VIJAY) 

VERSUS 

J. Union of India through the 
General Manager (P), lt>rthern 
Railway Headquarters Office, 
Baroda House Off ice, New Delhi • 

2. Divisional Railway Manager, 
Northern Railway, D.R .MOff ice, 
Nawab ~usuf Boad,Allahabad. 

• 

3. Senior Divisional CoiiiDercial Manager, 
Northern Railway, D.R.r.l>ffice, 
Na"•ab Yusuf Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawa8 Yusuf 
Road, Allahabad. 

6. Stat ion Manager, 
Northern Railway, Allahabad Stat ion, 
District Allahabad. 

••••••• ResPondents. 
(THROtnl SRI B.B.PAUL) 

• 
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ORJGIML APPI..JCATD •• tfO? If lft4. 

8r 1jeah "'n•r lingh -,.d •bout 26 y•~•, 
son of lri Raj DltY li¥, re•W.nt of 
B-161C, Kare111y ICh•••, 
Allahabad, ••• , ., ,Appltunt. 

(THROUJi SRI S.C .BtOtWAR AtiJ SRI SATYA VUAY) 

1. Union of lnd11 throu.qh the 
G•neral ~naoer(P), 
Northern Railway He1dnutrters Office, 
Baroda Ho uae , Nw Delh 1. 

2. Divisional Reilwey Men•CJ•r, 
North ern Reiltfl y D .R .M. Off ie•, 
Nawab Yutu( Ro1d, Allehabld. 

3. Senior Div 1tional Co,.,erc111 ~na;er, 
Northern R111way, D .R J/Dff ke, Nawa b Yutuf 

Roltd, Allthebad . 

4. S.nior Div1t1onal Pertonntl Officer, 
tibrahern Railway, Nawab Yutuf Road, 

Allahabld . 

' . Divi ional Coi'M\trc u 1 Maneger, 
Northern Railway, N1w1b Yut uf Road, 

Allehabld • 

6 . Stat ion Manager, 
Northern Railway, All1habld stetSon, 
Diatt . Allahabed. 

• •••• retpondentt. 
(lHROl.tiH SA 1 0 . 8.PAUL) 

• 
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(By Hon 1ble Mr. T • L. Varu, .JI) 
.. 

~e above O.As •• whic::h iDvol'ft 

questions of· law and facts~· ha.e beMl heaxd together 

and are being disposed of by tb1a eo"wn omer. 

2. 'l'he applicants in all these O.As. ba.e 
~ 

worked /\voluntarily /Mobile ticket Collector iD t:he 

Railways for ~oas periods prior to 1?..11.1986.1n 

pursuance of the directions iaaued by a bench of 

the Administrative Tribunal, Principal Bench, Rev 

Delhi. i.n Neera Mehta's case reported in A.T.R. 1991 (1) 

page 380Ji.ssued circular dated 6.2.1990 iA all the 

Zonal Managers of the Railways to consider abso1pt:ion 

in regular employa nt 1agai.nst :regular .acancie~ of · 

Mobile Booking Clerks who were engaged as such' before 

17.11.1986 and 20.8.1985. ~e ·~plicanta also aought 

regularisation of their service on the basis of the 

aforesai.d circular. ~e requests of the applicants, 

was not granted, -:!he applicants J therefore, approached 

this Tribunal by filing O.A.No.793 of 1990(Atul 

Kashyap & others vs. Union of :rndia' & others) for 

issuiong a direction to the respondents to extend 

the benefit of the said circular dated 6.2.1990 

to the applicants alsol 11'\e said O.A. was disposed 

of by order dated 

respondents to consider the claim of the applicants 

for getting the benefit of Railway Board • s letter 

dated 6.2.1990. When the respondents failed to caaply 

with the aforesaid order, a Contempt Application 

No. 159 of 1992 was filed. Contempt Petition was 

• 
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d isposad of by order dated 28 • .1!.1992. The Tribunal 

while clarifying the order passed in O.As. No.793 of 

1990 observed that 'if it be so, Railway Depart.ant 

give the appointment of Mobile Ticket Collectors in 

pursuance of the judgment and order dated • 

20.11.1991 ¥•ithin three weeks thereof'. Thereafter 

letters appointing them as Mobile T ickat Collectors war1 

were issued in compliance with the directions issued 

in O.A.No.793 of 1990 and CCP No.159 of 1992. They .. .J 
worked as such continuously until their services 

were discontinued by impugned order dated 

30.9.1994. The•e applications have been filed for 

quashing the aforesaid orders and for issuing a 

direction to the respondents to extend the benefit 

of the temporary status alongwith C.P.C.Scale to 

the applicants after completion of 120 days of 

continuous service and to treat them as temporary 

Railway Servants and pay salary and other allowances 

as are admissible to similarly placed Railway» 

employees. 

3. The respondents have appeared and contested / 

the claim of the applicants. In the counter-affidavit 

filed on behalf of the respondents, it has been stated ' 

that the applicants had worked for 10 days only and 

that the period of 10 days is not enough to co~fer 

any leqal right on them. The further case of the . 

respondents is that Railway Board's letter dated 

6.2.1990 does not apply to the category of Voluntary 

llobile Tic lcet Collector to cate, ory to which the 

applicants belong. Besides the above, the applicants 

and a number of other candidates, whose request for 

be ing given the bene f1 t of Ra ilwa y !bard 's c ire u lar I, -' 
~ 

• 
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dated 6.2.1990 was not acceptect. filed o. A. .131'. 

173, 955, 1188, 1189 of 1992 •n4 O.A.~. 821 Of 1991. 

Xn the aforesaid O.Aa. a c!iztoU.OD wu 91.-n to i:he 

respondents to find oat, if 6UJ, •cb•e een be ~z ed 

for absozptioa and regulariacJ.on of the Jld)lle 

Ticket Collectors against pem• ·~ jcb•. ~e 

respondents •owed the Hon'ble Sapzwe Coa-rt by 

filing Special Leave Pet:i tiOD. '!he Special Leave 

Petition was c:U.sposed of with- the obsezvations that 
If" ,e.J-
the~ is no obJigation O()Set by impugned order that 

'I 
the scheme should be framed in BDy case. After the 

decision of the Hon'ble Suprt~~~e Court, in the afore­

aid Special Leave Petition, t:he reapond.tia 
~ ~ 

~~~ .. ~c! ~ i~!J-"1:~~:.:,.' J;-j~~ 
the said decision/the impugned order infoming the 

app~ icants that they are not •ore entitled to co1nt.:llD1lltl! 

in service on th«: post of Voluntaq Mobile 'l'icltet 
L,.lc.lll!lif ~~~ ~ 

Collecto7 and accordingly their services were dis-

continued vi th effect fran the date of the order. ~ 

Mobile T•cket Collectors aggrieved by the aforesaid 

order of the respondents filed a nuaber of cases. 

A bunch of 734:cases, leading case of which was O.A. 

No. 83 of 199~was heard and disposed of by a bench 

comprising of Hon'ble Vice-Chainnan and Mr. K. 
~f~w._~/ 

Muthukumar~by order dated 9.12.1994. In these cases, 

the bench has held ~ .,...., that A• ,voluntary 
\. -~ 13 rnrl. 

Mobile Collectors and Mdb~le ~et~lllllll Clerks 

are two different categories and *hat instructions 

issued by Railway Board by letter dated 6. 2.1990 , 
. !3~ 

are applicable to the category of •obile ~t 
~ ' Clerks and ~he Voluntary Ticket Collectors are no'b · . 

• 



• • 

• 

f 
t 
I 

I 
I 

I j . 

: 

.• ,, 
• 

' 

( 

enti t1 ed to the benefot 6f the • e •rw! acooz:cliD91y 

diamisaed the o.A. as devoid of •erita. -

4. The first ease ill vhic:b t:he coDt10ttiSf 

regaxding ~~~!!. of Vol.UDL•ty tieket CO'll184 

-ors cane Ia I 11 is S•eer Jtuaaar MuJcberjee va. 

General Manager, Eastern Railway md others, 

in A.T.R. 1986(2)) CAT 7. 1'he applicants in tbe 

said case were engaged as Voluntaq Ticket 

Collectorsto assist the Railway ticlcet checld.ng 

for a short period and then their f!lllploymeat was 

extended from time to time with the result that -they 

served continuously without any break for •ore than 

365 days. They were, however, cu a-engaged by order 

dated 16.12.1985 with effect fzos 30/31.1.1986. Tb~ 

challenged the order dis-engaging them by filing ca 

No. 10 of 1986. The order rlated 16.12.1986 

dis-engaging the applicant vas quashed an'i the 

respondents were directed to treat the applianta 

as temporary employees. 

5. The next case in wh:idl the contxoversy 
10 9 ~~ ... ./"f c..tvJu 

involvYg tne Mobile ~ #olilMRen cane up for 

conside•ation was Keera Me~ & others vs. Union of 

India and others, decided by Principal Bench of 

Central Administrative TribaPal reported in A.T.R. 

1989 (1) page 380. The petition~,... in t bat O.A. filed 

""""' AA8-application U/s. 19 of the Admdnistrative 

Tribunals Act, 1985 challenging their te~ination 

order as Mobile Booldng Clerks wi t:h effect fx'Qft 

12.12.1986. The o.A. was 

terminating the services 

allowed and the orders 
IJOI1,.L. 

of the apploAnbts WJR 

• 
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quashed by the Principal Bench with a directio-n to 

the respondents torainstate the applicants 

irrespective of period of senica put !n by th .. 

and riect:ion regarding conferring ta•oorary status 

on those .tlo had ·put ij continuous service of J20 

days was also issued. The respondents were also directed 

to consider the applicants for regularisation and · 

permanent absorption in accordance 1111th the pro•is!ons 

of the Scheme. 

6. • Similarly Miss. Usha Kumau Anand and 

others
1

who had .:»rked as Mobile fbolcing Clerks for 

various period prior to l,.ll.l98~filed several O.As •• 

leading case whereof was O.A.No.l376 of 1987. These 
;.., 

O.As. were also allowed and directions in the 

line~ of Neera Mehta's case were issued. 

l\hile deciding these O.As. the Tribunal has relied 

on the decision of the calcutta Bench of the 

Administrative Tribuna 1 in Sameer Ktnar Mukhar jee 

Vs.General Manager, Eastern Railway and others 

reported in A.T .R. 1986{2) A.TC. Page 7. Relying 

on the decision of sameer Kumar ~kherjee•s case 

the l earned counsel for the applicants submitted 

that the nature and the cillcumstances of appointment 

of both the voluntary Ticket Collectors and Mobile 

Booking Clerks being the same, the Voluntary 

Ticket Collectors also were entitled to the same 

benefits which have provided to Nobile lboking 

Clerks in terms of instructions con ained in letter 

dated 6.2.1990. 

I 

J 
' • 

• 

• 
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7. Shri s.c. Budhva7appaeriD9 for the 
~ 

applicanta1~iled copy of the o1'der rf4tder-'- by BOD'bl 

Suprane Court in Civil Appeal ariai119 out _of 

s.L.P.(C) Nbs. 14756-61 of 1993, 11631 of 1994 
L Pradeep Ktaar 

and 20114 of 1993 (Ulion of India & ors Vs.LSrivastava 
and others. 
The Sllpxaue Court by the sai.d judgnent bas set-aside 

the order passed by a bench of tbia 'l'ribunal in O.A. 

Ro. 479 of 1993. 

e. O.A.No.479 of 1993 is one of the cases 

which has been disnis sed by a bench of t:bi.s TribUDel 

wherein it has been held that the Mobile Boold.ng 

Clerks and the Voluntary Ticket Collectors belQlg to 

two different categories and that the benefit of 

Railway BoaLd's circular dated 6.2.1990 is available 

to Mobile Book1Dg Cled<a~d that Volunta:ry Ticket 

Collector are not entitled to the benefit of the 

sane. The Hon 'ble Supreme Court has re'lersed the 

finding by setting aside the ord«<r of the Tribunal. 

As we have already notic~ above Ut•t in Usha Jeunari 

Anand's case reliance has been placed on the decision 

of Sameer Kunar Mulc:herjee which pertain to Voluntary 

Ticket Collectors. The Hon'ble Supreme Court in the 

order whereby the judgnent of this Tribunal in 

O.A.No.479 of 1993 has been aa set-aside bas held 

that the appeals are disposed of vi th the direction 

g1 ven in the case of Usha k\Dari Anand and the 

respondents were directed to esamine the case of the 

appellants Itt iD accordance with the directions conta· 

ined in paras 3 7 and 38 of the Tribunal • s Jud9ftent in .f 
I 

• 
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that •atter. The case of the applicants !n these 

O,As. is similar to that of the O.A.N0.419 of 1993 • 
. 

Hence the controversy Whether the VOluntary 

Ticket Collectors are ent.itled to the benet it of the · 

instructions issued by the Railway!bard m theJr 

letter dated 6.2.1990 is available to the Volaatary 

Ticket C8llectors or not, stands settled m the 

aforesaid case. The Hon 1bla Suprema Court,thus,by 

sett1ing aside the judgment of this Tribunal 1n 

0 .A .No .479 of 1993 and by issuing a directmn to 

the respondents to examine the case of the applicant 

in accordance with the direct ions contained 

in para 37 and 38 of Usha IC&DarJ. Anand's case put 
~~ 

a stamp of approva 1 to the k in Sa•ir Kt.ar 
A 

Mukherjee's case. Therefore, there is nothing .ore 

for this Tribunal to Ia adjudicatefin these applica 

tions. 

9. The applicants of all these original 

Applications are, therefore, entitled to the benefit 

of the dec is ion of Hon 1ble Supreme Court referred to 

above, These applications therefore, wUl abide by 

the dec is ion of Hon 1ble Supreme Court in Civil Appea · 

referred to above. & copy of this order be placed 

in the records of all the cases. There ~ill be no 

order as to costs. 

ll -
- -·~ 11 } 

- . ~ ---------- -_.,.. --.. .,....,..-
P , a ! 

• 
• ..:. 

Member-A Member-J 

(Pandey) 
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